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I ThiE CGENTRAL ADMINISTRATIVE TRIBLNAL _
PRINCIPAL BE NCH . —

NE W DELHIS

CP 339/98 in
O~k 2208/97

Néu Dalhi this the 22nd day of January, 1999.

Hon''ble Smt.lakshmi 3uaminathan5 Me mber (3J)

" Hon'ble Shri N. Sahu, Member (A

0.P. Viksit s/0° Late

Shri Khem Chand =
Retirad Principal,

"R/0 C-81, Surajmal Vihar,
De 1hi—1100920 ’ S e coe e App'[ican

par

(Petitioner present in person)

arsus

1.%hri Omesh 'Saigal,
The Chisf: Secretary,
Delhi Government,
9=Sham Nath Marg,
Delhi=54.

2.5hri R.Chandra Mohah,
Dirsctor-cum-Secretary,
The Directorate of Training
and Tech.tducation, l.P.Estate,

C-Block, Vikas Bhawan, New Delhi. Respondents

(By Advocate Sh.B.3. Gupta th rough -

proxy counsgl S5Sh.S5.K.Gupta)

0 RDE R (ORAL)

(Hon*ble Smt.lLaksnmi Snuamina’ghén, Mfember (J)

e have heard both the parties on CP 339/98,
2. Shri S.KaGUpta,proxy counsel fa the respondents has
submitted a copy of the order passad by the Hon’ble De'hi High
Court dated 7.1.99 in which the opefation of the impugnad
order dated 12.8.98 in OA 2209/97 has besn stayed.(Copy
placed on Tecord).
3. In the above circumstancas, applicant seeks permission
to withdray the C.P. Permission is allowed. CP 339/98
is‘ accordingly dismissed as withdrawn. . ‘/
sy okt —

(N. Sahu) (Smt.Lakshmi Suaminathan)
Mamber (A) Member {J)



